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Between 

C. K Gopalan 
and another 

Union of India 
represented by its 
(;.LYs South Central Railway,. 
Rail £'ilayam, Secun4erabad 
and 2 others 

Applicant 

Respondents 

Counter Affidavit filed 
on behalf of Respondents 

I L"i.Humla tJaik S/os Sri i".L.Chandya iai1c aged about 

Ôcc; Govt Service, South Central Railway1  do here 

and sincerely affirm and state as follows: 

a) I submit that I am working as Divisional Eng  

structiou,Gauge Conversion,Tirupati in the Resp 

ways and dealing with the subject matter of the 

I am well acquainted with the facts of the case 

filing this counter affidavit on behalf of all 

as I  have been authorised to do so. 

I submit that I have gone through the contents 

Applicatioa filed by the Applicant and I  hereby d 

material allegations contained therein except 

specifically admitted hereunder:- 

It is submitted that above said two applicants 

along worked under the cofltrol of DEN/U1/CRS/2PTY. 

they have been handedover to open line along with 

under the administrative contrOl of AEi.a/RtJ. 

IT. 

Alit/ti i/WI? 	 Ulvisional EqiasNjO. 
S.C. fly, TIRLflhl 

years £ 

solonrily 
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all the 

which are 

all 

sets, 

it is 

ki• 2 

.4, 



1, 

submitted that these two applicants w e transferred to 
' 

DEt/c/LRS/TPTY on 4.7.84 from D&i/c/XZJ. From the 
4 
e of his 

transfer,applicant 1t.1 was paid 1/30 of wages corre1spoxading 

to the scale of his pay Rs.260/-. with designation ReLitter 

skilled and applicant £'4o.2 joined from DEi'/C/KZ3 also desig7  

nated as Sarang Gr. I and they were working under the control. 

of Cfli/CRS/TflY. During 1984 Casual labour on montl4y scale S  

of pay were granted tenporary status with effect from 1.181. 

since they have completed 5 years of service, ie, 1825 days as 

on 1.1.81 vide Sr.DEN/CRS memorandum No.P/CN/407flPJYftiS dtJ 

27.9.1986. 

4) It is submitted that 1-on verification of Xerox copy, of the 

- applicant ASo.1 of the CL service card available in the SR.It 

is seen that they were engaged as bridge kha].asis in thex mópaia 

gang under DEN/D/.RZJ period upto 18.12.73 and again ¶e-enacred 

on 3.2.75 and continuously woring,and Applicant 	is also 

working under the control of this unit from the datel jot his 

joining at TY  on 4.7.84. Prior to his joining, thepartic-

lars could not be verified, Since the CL service cardand SR la 

not available and the sante were sent to CAO/C/SC. in donnection 

with dispute regarding his date of birth. It is subitted 

that the plicant:'s contention that they were given P5 scale 

from the year 1975: is not correct, since the construction 

organisation C.L  are given only 1/30 of pay corresp4ding to 

the scale of pay applicable to their position and they are not 

eligible for any rights and privileges as aissible to open 

line C.L,who were granted temporary status. The constLruction 

casual labourers have become eligible for such privi]Jes Only 

after 1.1.81. The claim of applicant £Jo.1 promoting is Revitjer 

Gr.I.highly skilled in Grade 380560 is under the dipute in 
kK 

GA L'o.545/91 in C14T/HYB and the same 

.t.. rn. 
Wq 
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AEN/C/sc/rppj 	 @lvlsional Engineer/ C. 
U. Aly, TIRUPAZJ 






